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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MA No. 97/2022
IN
ORIGINAL APPLICATION NO. 05/2020

IN THE MATTER OF:

Rita Sharma & Ors. ...Applicant(s)
Versus

State of Himachal Pradesh & Ors. ...Respondent(s)

FRESH AFFIDAVIT IN COMPLIANCE TO THE
HON’BLE TRIBUNAL ORDER DATED 17.02.20250N
BEHALF OF COMMISSIONER, MUNICIPAL
CORPORATION, HAMIRPUR, DISTRICT HAMIRPUR,

e_,,_,« HIMACHAL PRADESH

Baicer #n oy

W Hamirog \ 5, ""I"i’z I\*}ahul Chauhan, S/o Shri Bhawani Singh Chauhan aged 47

Rege e 1 ) - oy .
k5 i,,é‘; ¢ years presently posted as Additional District Magistrate,

O amirpur, District Hamirpur (HP) and also holding the additional
Y : .
\—— charge of Commissioner, Municipal Corporation, Hamirpur,

District Hamirpur, Himachal Pradesh, do hereby solemnly affirm

/L, and state as under:-

1. That the above titled case is pending for adjudication
before this Hon’ble Tribunal and was listed for hearing on

17.02.2025, when after hearing the matter, the Hon’ble

ATTERTED '%., Tribunal has directed the deponent to file fresh affidavit
Bal keeping in view the observations made in the

Singh Phul "y
vOfHW pubhc S ™

isi. Courts Hamirpur
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abovementioned order. The matter is listed on08.04.2025.

That in compliance to the order dated 17.02.2025, it has
already been submitted in the previous affidavit dated
28.12.2024 that daily generation of fresh solid waste
within the Municipal Corporation, Hamirpur is 6.87 tons
per day,whereas it has a clearance capacity of 7.2 tons per
day.It is submitted that clearance capacity in a solid waste
management project is meant to be the total inflow of
mixed and solid waste at Solid Waste Management site
handled efficiently by the manpower and machinery
installed at siteand segregated into wet and dry waste. This
segregated waste streams are further pretreated at the site
before being sent for final processinglt is further submitted
that the maximum volume of solid waste i.e. 7.2 tons per

day was handled by the then Municipal Council, Hamirpur

by way of landfill, incinerator or recycling.

That it is submitted that fresh waste was being cleared by
the then Municipal Council, Hamirpur by outsourcing at its
own level on daily basis. But, now the Council has become
a Municipal Corporation, Hamirpur.The waste increased to
12 tons per day. Hence the waste from the adjoining urban
area is arriving at the site. Therefore, the waste processing
facility is being enhanced and due to improvement in bio
composting and its disposal and improvement in
mechanism of disposal of wet and dry waste by the
contractor, the MC is presently handling total waste at 12.0
tons /day. A"[%ED P M

B Sy

otary Pyplic S
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For the handling and processing of fresh waste there are 2

baling machine,l trommel machine,2 Shredder,2 organic
waste composting machine,l weighbridge machine and 68
of compost pits, whereas for the processing of legacy

waste there are 1 vibrator,1 separator,l excavator is
provided at the site.

5. It is submitted that the legacy waste is first excavated from

/ 4,
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Bald ingh Phul \

Notary Public

the already dumped waste site, then kept in the open

ground as with the preparation of windrows (WINDROW
1s a row of waste plie up to dry the waste (moisture) before
being vibrator machine, baled or stored) and then passed
through mechanical separator and then followed by manual
sorting for separation of waste depending upon its
characterization for this final disposal of processing such

as co processing as RDF for recycling of plastic.

It is further submitted that after carrying out due
processing of fresh as well as legacy waste at Solid Waste

Management site at Hamirpur, HP, M/s Suntan Life carries

= time recovered, graded dry and wet waste to its respective

/ processing facilities on Extrusion & Bio-methanation

situated at Kundli, Sonepat (HR) and c/o Sarovar Agro
Farms and Biogas Pvt. Ltd., Ambala Naraingarh Road,
Village Jatwar, District Ambala (HR) respectively for final
processing. Thereafter, no residue is left to be treated after
this activity. The copy ofletterof M/s Suntan Life
regardinglegacy waste & fresh waste mechanism is

enc].qsed herewith as Annexure R-1 for kind perusal of the
Hon’ble Tribunal.
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7. That itis humbly submitted that the daily waste generated
within theMunicipal Corporation, Hamirpuris channelized
through proper treatment mechanism regularly as per Solid
Waste Management Rules, 2016 and it does not add to the

legacy waste.

8. Only Municipal Solid waste is arriving at the site and there
is no hazardous waste, medical waste or e-waste is being

collected or transported by the MC Hamirpur to its site.

9. Non-biodegradable waste is segregated and directly
transported by the contractor, as per work awarded for its

further disposal/processing at his own level.

10.The MC Hamirpur has framed the bylaws for management
handling and disposal of construction and demolition
waste. There is existing site for handling and disposal of
o N C&D waste which is exhausted and MC is in process to
/ \‘ r'} <N} \
identification and finalization of new location for the C&D

Baicey A\

§i g
Yo Mamirp,
N LLARA
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\ koot BeBLlch At is submitted, that the waste being produced is mainly

\Qf’ OF %:/."/ MRF (Material Recovery Facility) Site, and MC Hamirpur
has entered into agreement with M/S Suntan Life for
processing and disposal of waste at his end. Further the
regulated Non-Biodegradable waste having potential to use
as RDF is transported to the out of state by the contractor

himself in his developed mechanism regarding safe

ATTEW% Hi%posal of Solid waste for its further utilization as RDF or
h

Ty,
Ralde

plastic
Notary Pybjic Ph b
Dist. Courts Hamirpur

recycling. Hence there is no such
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consent/permission available with MC Hamirpur on the
waste transported as it is characterized solid waste only.
That it is submitted that solid waste does not fall under the
category of Hazardous waste, therefore, no
consent/permission is required for interstate movement of
solid waste for processing. The detailed submissions have

been made by the M/s Suntan Life at point No. 5 in

Annexure R-1.
12.  There are 68 Nos of bio composting pits and MC Hamirpur
is producing and selling compost to the local farmers.
Whereas the additional/excess wet waste is directly
transported by the contractor himself as the work awarded,

to his site at Jatwar Ambala for biomethanization.

13. Presently no further land filling activity is carried out,
whereas for the disposal of inert waste MC Hamirpur is in

process to identify the suitable land for its utilization for

T 3
y ‘QQTAF},\\land development work. There is no incineration or

Rale B recycling done at site of MC Hamirpur.
saiGey inch Phaj

Yy Hamirpy: = -
Rago Ne 253

- 7
‘\ LXg wi fap. A2

- I?A: inal processing is being done by the M/S Suntan life. As
\{”f_i?j‘// stated by Suntan life in his undertaking Vide Ref

STL/2503094 Dated 14-03-2025 the organic waste,after

Dnoginng

3

!

pretreatment is taken to our biomethenation plant c/o
Sarovar Agro Farms and Biogas Pvt Ltd, Ambala

Naraingarh  Road,Vill-Jarwar,Distt-Ambala for final

processing to form biogas and bio-manure.Since it is a
™

ATTESTED ™.

~ biogas plant where no residue is left after treatment of
Bald %{ghphul organic waste.The liquid slurry is dried to form bio-
Notary Pyblia o7

Disit. Couris Hamirpur
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manure and biogas is obtained as the other byproduct

15. It is submitted that from 16-05-2023 to 31-03-2025 Total
waste excavated 33805.0 tons, 22084 Tons processed and
1910 tons disposed as RDF, whereas remaining 20174.0
tons’ residue waste is at the waste processing facility.
16.  That it is submitted that the agreement executed with M/s
Suntan Life for clearing legacy waste has been extended
for the period of one year ie. upto 31" March,
2025.Thecopy of extension letter in this regard is enclosed
herewithAnnexure R2. Now it has been further extended
upto 15-05-2025. The copy of extension letter in this
regard is enclosed herewith as Annexure R3 for kind
perusal of the Hon’ble Tribunal.
17. That it is submitted that the legacy waste will be cleared in
P g a;ﬁ RPN a time bound manner at the earliest.
BaiceupPrck Phyl
xsimq:?-:‘ax j\’a > Commissyrg‘rp
Vo b ldesaz S Municipal Corpgration Hamirpur (1. ;.
% e /
—VERIFICATION

I, the above-named deponent, further state that the contents of
this affidavit from Para Nos. 1 to 8 are true and correct to the best
of my knowledge and belief as per information derived from the

official record. No part of it is false and nothing material has
been concealed therefrom.

Verified at Hamirpur (HP) on this_J\ day of April, 2025.

— T
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CommypPONENT
Municipal Corporation Hamirpur (HP)

f.gh Phuil )
' *Hamimur Sub Dvisionsg |
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oy ShSmt Rodul.  Onadnnen,
~ho is ldentified by Sh.TRALRAN 'Rpé
who is personally Kiseivn o e

“he contents of above dovument iafidavi
Nas beun readover and ex ialived, i i
axecutant/denonen:

Hamnirpur (H®
Y
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Baldéy Singh Phul

Notary Puplic .
Distt. Courts Hamirpur
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Date: 14-03-2025 Ref: STL/2503094

To,

Worthy Commissioner,
Municipal Corporation,
Hamirpur (H.P.)

Sub:- Regarding Legacy Waste & Fresh Waste Mechanism in connection with M.A.
97/2022- reply thereof,

Dear Sir,

With reference to your letter no. MCH/SWMP/2025-3320 Dated: 11-03-25 and

the order dated 17-02-25 issued by the Hon'ble NGT Principal Bench, New Delhi in OA
No. 05/2020(MA No. 97/2022), please note that the details desired on the concerns
raised therein have already been submitted to your goodself vide letter No.
STL/2502090 dated 23-02-25. The same queries have been raised again to which the
summarized response is as under: -

1. By clearance capacity, it is meant that the total inflow of mixed solid waste at

SWM site is handled efficiently by the manpower and machinery installed at the
site and segregated into wet & dry waste. This segregated waste streams are
further pre-treated at the site before being sent for final processing/reprocessing.

. The entire Solid waste is channelized through proper treatment mechanism as

depicted above, as per SWM Rules 2016, so it does not add to the legacy waste.

The quantified legacy waste as directed by MC Hamirpur has already been
processed within the timeframe of the agreement in place. For clearance of the
balance legacy waste, minutes of the recent meeting under the chairmanship of
worthy Secretary UDD HP are being awaited where it has been clarified by the
worthy Secretary to commence the clearance of the balance legacy waste till the
complete reclamation of land is obtained. Once the minutes of the meeting and
further orders in this regard are received from your good office, we shall share
the action plan for its clearance. Based on the which the department may grant
extension order for the period of clearance of balance legacy waste.,

4, As already explained in our previous communication, the organic waste, after pre-

treatment is taken to our biomethanation plant c/o Sarovar Agro Farms and
Biogas Pvt. Ltd, Ambala Naraingarh Road, Vill-Jatwar, Distt. Ambala for final
processing, to form biogas and bio-manure. Since it is a biogas plant where no
residue is left after treatment of organic waste. The liquid slurry is dried to form
Bio-manure and biogas is obtained as the other byproduct.



678

Since Solid Waste doesn't fall under the category of Hazardous Waste, as per

guidelines from CPCB over transport of Waste, no NOC is required for interstate
movement of Solid Waste for processing,

As already explained in above point No. 3, the deadline for clearance of legacy

waste can be stated after receipt of directions towards clearance of Legacy Waste
and the concerning parameters at that point of time.

Should you require more information, please feel free to communicate to us.

dUrakiylhrPgours,
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Office of the Municipa council Hamirpur

No MCH/ NOC for extensi i - '
o or extension of time /2024 @;zq dated.7/3/zz/

M/S Suntan Life
140, Sector -6 ,
Panchkula , Hariyana

( Contract for S.W.M. Plant at Hamirpur ) .
Subject:- Extension of time limit of clearing legacy waste
&land reclamation at waste processing site .
Sir

It is submitted that the aforesaid matter was discussed
in the house in its meeting held on 23-02-2024 and the house
unanimously resolved vide resolution No. 207 / 2024 regarding
extension of agreement legacy waste work for the period of one year (

i.e. 31 March 2025 ) . A copy of above said resolution is enclosed
herewith for ready reference .

In this connection you are hereby directed to continue
the work of clearing legacy waste so that the quantity of legacy waste
16,800 as mentioned / verified by HOD Civil Engg. NIT Hamirpur
may be cleared from the site . As you are aware that this Council is
forwaded legacy waste report time to time to Govt. / UD Shimla . It is
further instructed to process the legacy waste on regular baises so that
same may be disposed off as early as possible from the site .

The same is submitted for favour of information and
necessary action in the matter.

Yours faithfully ,

\U\J\N———' “
( Ajmer Singh )

Executive Officer,
Municipal Council ,
Hamirpur .

Endst . No. As above / L1225~ dated = 3./ 2024

Copy to :- The Director , Urban Development , Govt, [H.P, Shimla- 2

for favour of information please.
Execltive Officer, — ]

Municipal Council ,
Hawmirpur .
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el TIRa 2 &9 TG 207 /2024 6 23.02.2024

& :
LESSIE] 207 / 2024 / o1 / 23.02.24:— fawg:— Lxtention of work cleaning

legasy W .
of legasy waste and land reclerance at waste processing site Dugneri

MC Hamirpur. IR Ry fored—srierd oo grr feie 16022028 @ Rife
oo | I iR BRIkl & SWM project site Dugneri # @t legacy Waste ¢

Frated T BHiG 2758/MCH/ dated 16.02.2023 @1 M/S Suntan life @+ #1 online
Tender award frar a1 o7 ok BT /@iy A2 prad) 2024 & @K & @) ¥, ARG
s s T @ wm eEie UD-H(F)-(10)-15/11(Legacy waste) .11.20856.60
dated 16.10.2023 Subject- Action plan under Solid Waste Management component
for Legacy waste Management & #read & fader f&d f& third party P AR
W Wl ¥ Legacy wasteﬁwmamﬁmml%ﬁﬁﬁwm
T BT 2063 AT 03412023 T 2505 AT 05122023 F WA 3 NIT R &I ad
B TG HET AT AT | sﬁwﬁ ¥ NIT sdRR & ol BHiG 3929 ¥ 18.01.2024 Eall
Rt wrfem # weE @ 7 39 Rife & @R teeo0 T T Legasy waste @7
strrer R T wraRs M/S Suntun Company ETRT SIENT ATE &1 fai® 19.01.2024 TFH
79.99,653 kg arifa 7999.65 < 1 fATE fordm AT 2 wafs 16800 <4 @1 Legacy waste
o1 Brare opfl 9w ¥ | FrEN AR g fAE 16.01.2024 P TAOSHOE0 F BE B
wvang'sfa?ﬁ?ﬁaﬁﬁmmaamwmaﬁamﬁmmwﬁﬁmgacy
waste?ﬁrﬁmﬁ?ﬁv‘mmeamﬁ% quﬁqﬁﬁmﬁf@ﬁﬁﬁmﬁﬁ
WﬁﬁmaﬁaﬁlﬁﬂﬁwaﬁzﬁﬁmmmmNGTﬁHP Pollution

Control Board @ o @1 urer @vd g4 Legacy Waste @1 o foar St we | o
wmvﬁwﬁfﬁwﬁamﬁmﬁﬁ 317 2025 @ dem @ RkE
mﬁfﬁ@qﬁmaﬁﬁaﬁvwaﬁqmsﬂﬁawﬁﬁémﬁﬁwﬁﬁwmaﬁ
R 9d - HRaT |
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Office of I\/IuniCi\pal Corporation | lamirpurDistt-I lamirpur(H.P)
No.MCH/NOC for extension of’ time/2025-3 Dated:-01-04-2025

From
Commissioner,
Municipal Corporation,
Hamirpur H.P.
To
M/S Suntan Life,
140, Sector - 6
Panchkula, Haryana (Contract for S.W.M. Plant)
Subject: - Extension of time limit for clearing legacy waste & land
reclamation at waste processing,.
Memo, )

You are hereby intimated that the extension period of legacy waste
work issued vide letter no-4224 Dated 07-03-2024 upto 31-03-2025 has been
expired. In this connection you are hereby informed that this has been further
extended up-to 15-05-2025 on the same terms and conditions. You are further
directed to ensure that all the legacy waste is cleared off from the MC SWM

site Dugneri.

This is for your information and action at your end.
A

—

o p i
Commissioner
Municipal CorporationHamirpur
Distt. Hamirpur (H.P)

Endst. No.-4 Dated :-01-04-2025
Copy to: - The Director Urban Development PalikaBhawan Shimla for favour
of information please. ‘

Commissio/narf
Municipal CorporationtHamirpur
DisttHamigpur (H.P)
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